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now seeks in this Court to recover interest at 9 per cent. pér
annum, from 20th July 1872 to 25th October 1875, during which
period he was prevented from executing his decree by the defend-
ant, and the amount of costs that was paid by him to the defend-
ant, as awarded by the Subordinate Judge in the miscellaneous

~application for removing the attachment. The question is whether
a suit for such damages can be maintained. ‘

“My opinion is that the claim should be maintained, as the

“transaction on the part of the defendant appears to be tinged
“with fraud, as seen from the decision of the Assistant Judge.”

The reference was considered in Court by MeLviry and Na'NA'-

puA’T Harioa s, JJ., on the 28th November 1876.

.
. No counsel or pleader was instructed on either side.

Prr Curiam :—The Court is of opinion that the suit will not lie.

An action is not maintainable for damages occasioned by a civil

action, even though brought maliciously, and without reasonable
and probable cause (see Addison on Wrongs, p. 599, 3rd edi-'
tion) ; neither will a suit lie to recover costs awarded by a Civil

'Court, though it may lie for costs which could not be so awarded -
Chengulva-Baya Mudali v. Thangatchi Ammal .

PRIVY COUNCIL.

June 20 and 21, 1876.
PRESENT :

Sir BarwEs PrACOCK. S1r RoseErT P. COLLIER.
Sir Moxntacue E. SmiTH. Siz HExrY S. KrATING.

O~ ArpeEAL FroM THE HigH COURT OF JUDICATURE AT BOMBAY.

COWASJEE NANABHOY (Derexpant) v, LALLBHOY VULLUBHOY
AND OTHERS (PLAINTIFFS). ‘

Contract of partnership— Right of co-partners to dissolve partnership.

A contract between a partner and his co-partners for remuneration to the
former for the management of the partnership business by a commission on the
‘sale, during his life-time, does not, in the absence of any express agreement to that
effect, imply a renunciation of the right of the co-partners to dissolve the partner-
“ship if they find that it cannot be carried on, except at a loss : nor does it imply

() 6 Mad. H, C. Rep, 192, .
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an obligation to pay the managing partner compensation in case the partneféhip_
is dissolved for that reasomn.

Rhodes v. Forwood (L. R. 1 Ap. Ca. 256), referred to, and approved.

THIS was an appeal from a decree, dated the 11th January 1872,
of the High Court of Judicature at Bombay (Equity.Side), made,
on further directions, in a suit which was instituted in November
1861 with the object of winding up a private partnership in
which Cowasjee Nanabhoy was manager. '

The material question to be determined on the appeal was, as to
whether Cowasjee Nanabhoy, now deceased, but represented for
purposes of the appeal by his administrators, was ehtitle;d, on the
winding up of the partnership, to compensation, in’ respect of an
engagement in the partnership articles that he Shpiﬂd ‘_hav'zéﬂthe
management of the partnership, and should be the agent and
‘broker thereof during his life.

The Articles of the Partnership are set forth in their Lordshjpg’
judgment.

M. Pearson, Q.C., and Mr. Whitehorne, on behalf of the i‘epre-l
sentatives of Cowasjee Nanabhoy, contended that, on a true con<
struction of the Articles of Partnership, Cowasjee was entitled to

compensation, his engagement not having been terminated by his
own act or defanlt, but by the act of a majority of his co-partners
in winding up the partnership. They referred to.the following
cases :— :

Inchbald v. The Western Neilgherry Plantation Company®-

MacIntyre v. Belcher®-

Forwood v. Rhodes®-

Yelland’s Case®-

Bz parte Clarld®

By parte Logan®-

Bz parte Maclure ™

Patent Floor Cloth Company, Limited, Dean and Gilbert’s Claim®-

Hartland v. General Buchange Bank®: ,

Burton v. Great Northern Railway Company(1®-

M 17 C. B.N. 8.733. (2 14 C. B. N.S. 654,

(3) 33 Law Times Rep. N.S. 314, and L. R. 1 App. Ca. 256,
4 L.R.4Eq. 350. (® L, R. 7 Eq. 550. () L. R. 9 Eq. 149.
(D L.-R.5 Ch. Ap. 737. ®) 26 Law Times Rep. N. 8. 467,
(9 14 Law Times Rep. N, S, 863. (10) 9 Exch. 507,
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Taylor v. Caldwell O
+Pilkington v. Scott @
-Hartley v. Commings @
" The Queen v. Welch @
Whittle v. Frankland @
Prickett v. Bodger ©-
- Sterling v. Maitland @
M. Leith, Q. C., and Mr. Parke, who appeared for the respond-’
ent, were not called on.

- The judgment of their Lo#dships was delivered by

81z Roserr ConLier :—The cireumstances under which this -
app'eal arises are as follows :—

:On the 10th January 1857, Cowas]eo Nanabhoy entered into an
aureement with a number of persons, who were to form a partner-
ship with him for the purpose of estabhshm@ afactory for the manu-.
facture of cotton twist. Asthe terms of this agreement are very
peculiar, it is as well to read in ewtensothe material parts of it. The

beginning of the agreement is to this effect :—*"To Parsee Cowasjee

Nanabhoy Dawar, written by us the undersigned, (who) do give -
writing to you as follows :—You are establishing a factory for the
manufacture of ¢ water’ cotton twist. For the same there have been
made 100 allotments, 7.¢., 100 shares each ; one share has been ﬁxed\
at about Rs. 3,000, viz., threc thousand. Relative to the same, we
have given in writing to you this instrument, agreeably to the par-
ticulars written below. The first clause is this :—For- the-above-
mentioned factory (ground is to be procured), and a building is to
be erected, and machinery is to be sent for from Europe, and the
same is to be set up here. In regard thereto, whatever business
may have to be transacted, 7.c., the employment of persons, and

whatever outlays may have to be made for the said factory, the

whale management thereof, all we the undersigned shar reholders

having agreed, bave infrusted to you. That management doyou duly

carry on during your life-time, and the entire authority for signing

and carrying on the entire management of the said factory belongs

to you, and after the decease of you, Cowasjee, the whole of the
() 3 Best and Smith,826.

(2) 15 Mees and Wel, 657. ®) 5 C. B. 247.. 4) 2 E. and B. 357.
(8) 2 Best and Smith, 49. ©)1C. B. N. 8,206, () 5 Best and Smith, 840.
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sharcholders are to approve of such agent or trustee as the share-
holders, having held general meeting, may appoin ” ', The second
clause runs thus i— Qut of the above 100 allotments;i.e., sﬁ_ares, as
many shares as we have taken we have made known h'elow“:iiza writ-
ing, in the place of the signature of each of us, and at the time of
signing this agreement, having paid. you a deposit at \ the. rate of
Rs. 500, viz., 500 for each one share, a receipt bearing your sig-
nature was obtained.” The third 1s in these term\gﬁf%—“ For the
above purpose; whatever may have been expended for a b‘ﬁﬂding
and machinery, and whatever other outlays may have: been; made
and may hereafter be made, all those we the sharéhbl@ers are duly
to pay in equal portions agreeably to our shares,, the calls which
you make in respect of the same as there may be ﬁeé&, we are duly

to pay within 15 days’ time. If within.tho said time of 15.days we-
should not pay the amount of each call of those callg;‘w_hich you may
make, then the share or shares subscribed by. us shall becé)me for-

foited, i.c., there shall not remain on the part of those thamay not
_pay the calls, any right to the deposit to-the amount of"Rs. 500,
viz., 500 paid per share, and the call or calls which 'ﬁ:duy\h"cive been
. (already) paid and the money paid for. the same sh%ll be bredited
to the profit account of this company;: and hereﬁftér Sh:?uld any
shareholder of the shareholders who have signed below. sell or
make over his share or shares to any individual, the: party or
parties purchasing the same hereafter is or arve alépi;_:duly‘fod act up

to this agreement.” The fourth runs thus :— ¢ All V\_;e sharehold--

ers having agreed to make this agreement or s‘efq;‘bylemelvl"p (viz.},.
that, in veturn for the trouble you have been. at-in getting up
this factory, we have appointed: you for your lifé'the agent or

broker of this factory, as to that it is to be uﬁdefstodd' as fol--

lows :—Whatever cotton may- have to be pm‘ohaf??d; for this fac--
tory do you purchase, and whatever yarn- maybse Iﬁnad(li;.in this
factory all that do you sell, and for whatever you  may | sell, on.
account of the factory, do you duly receive from tﬁis conip’zmy the
commission at the rate of Rs. 5, viz. 5 per cent. during your life-
_ time, but upon purchases you are not to receive anything from the
company ; yet on goods which you may purchase;from merchants.
and sell, yon yourself having received a percentage, also agree-
ably to custom, do you duly give credit for the sime to this

company,” and so on. The fifth relates to sending for machinery
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"-on behalf of the company, and setting up the machiheﬁy, and S0

forth.” The 6th relates to the calling of meetings, and the remain-
ing provisions do not for the present purpose appear to be material,

CowaSJee took a number of shares in the company, some of

.‘Whlch he held up to the time of the winding up. He was un.-
. doubtedly a partner with these persons. He called up the full
~amount which was contemplated by this agreement, namely,

Rs. 3,000 on each share, all the shares haviﬁg been taken.
Some time afterwards he called up another Rs. 1,000 on each
share, and he also borrowed a sum of Rs. 1,50,000; he borrowed

it, indeed, upon his own eredit, but he charged it to the company,
‘and he made another call of Rs. 500 per share. Upon this.the

sharcholders became dissatisfied ; meetings were called, and they

“came to the conclusion that the company conld not be carried an
-profitably with the capital which had been subseribed, or which
“they were bound to pay, and under these circumstances they filed

a bill, praying, among other things, for a dissolution and winding

up of the company. The order for the dissolution was. made
by the High Court of Bombay, and tho reasons for making it are

':stated in the judgment of the High Court, of which it is not
"necessary to read more than the following passage: “ Supposmg
}-:the partnership to be for a definite period, or one which is not
i‘dlssoluble at the will of the majority of the members, we are of

opmlon that a state of things has arisen which requires the Coult

= to decree a dissolution. It is impossible for the business of

the company to be carried on ‘without making further calls on
the shareholders, the debt 1s aecumulatm , and it appears that
even w1th the capital snbscribed the busmess could net be carried
on””" An appeal was preferred against this judgment to the
Queen in Council. The judgment was affirmed by the Queen
upon the advice of this Board, but entirely withoub prejudice
to the question whether or not Cowasjee was entitled to compen-
sation. Subsequently the High Court of Bombay decided that he
was not entitled to any compensation, and from this last decision
the present appeal is preferred®. ' ‘
This question arises upon the congtruction of the contract. It
is to be observed, as was properly called to their Lordships’ atten-

(1) See 8 Bom, ., C, Rep, 209 0, C. T,



VOL. L] BOMBAY SERIES.

tion by the counsel for the appellants, that this is not a contract
between master and servant, or between principal and agent —at
all events, not a contract pure and simple between principal and
agent,~—but it is a contract between a partner and his co-partners.
It is further to be observed that the remuneration of Cowasjee is
not to be by salary, but by a commission upon sales. The dis-
tinction between the position of a man who is to be paid by a
fixed salary and that of a man who is to be paid by a commission
is obvious. The man who is paid by a salary is not necessarily
affected by the prosperity or adversity of the company, or even by
its dissolution. He may beentitled to hisfixed salary whatever may
happen. But a man who agrees to be paid by a commissidﬁ upon
sales to a certain extent speculates on the prosperity of the com-
pany ; the more the company sells the more he gets ; the less 16
sells the less he gets ; and if it sells nothing he gets nothmg This
distinction, which, indeed, is implied by the very terms- used, is
one which has been recognized in several cases which havo come
before the Courts.

_ The question is, whether from the whole of this agr cement it is
to be inferred, by necessary or reasonable implication, that all the

co-partners of Cowasjee bound themselves to cariy on the bus1-'

ness ab all hazards, or at whatever loss, at least during his life ; or,
in other words, whether they agreed to remounce their right of
dissolving the company if they found that it could not be carried
on except ab a loss, or whether as an alternative to either of these
two cases they agreed to pay him compensation. The- part of the
agreement which has beep most pressed upon their Lordships is
that contained in the 4th clause, wherein this is said (and, indeed,
the same expression is used in the firs clanse), ““ You, arc. to
receive commission for what you sell on our account during your
life-time.” Certainly it appears to their Lordships that tho effect
of this provision would be to give Cowasjee a right to commission
during his life-time, provided that the company was carried on and
any commission was earned. It may also be contended, though
it is not necessary to decide whether correctly or not, that these
terms import an agreement that the partnership should - be
carried on ab least as long as Cowasjeo lived ; but that would
not be cnough for the appellants, for thcy would have, fLu ther
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1876."  to show that the partners rehnqmshed the inherent mght they

Cowasser  would possess, notwithstanding that the partnership were es-
N"N‘:f]foy _tablished for the life of Cowasjee, or even for a definite term, of
Vgiilﬁl;xi%‘;. winding it up, or applying to have it wound up, in the event -
i - of its not being able to be carried on with success. This right
is stated in: Mr. Justice Lindley’s book on P(ntnershlp, ab page
248 of the last (3rd) edition, in which he says:— In a more
reeent and more important case, however, the Court recognized
the fact that expectation of profit is implied in every partnership,
and held that if a partnership is entered into for a term of years,
and the capital originally agreed to be furnished has been all
spent, and some of the partners are unable or unwilling to advance
more money, and at the same time the concern cannot go om;
except at a loss, unless they do, the partnership will be dissolved
by a Court of Equity. Under such circumstances as these it is
mﬁmportan’o whether the eoncern is already embarrassed or not. -
After everything has been done which was agreed to be done,
and certain loss is the only result of going on, any partner is
entitled to have the concern dissolved, although he may .
have agreed that the partnership should continue for some -
deﬁmte time, and that time has not yet expired.” So, even
putting it in the light most favourable for Cowasjee, that the
pfutnershlp was originally intended to exist at least durmg the
time of his life, it remains to be shown that there is any provision
in this agreement from which it can be fairly inferred that his
co-partners relinquished the right which they would have of
applymg to the Court for winding up the business if it could not
be carried on at a profit, or, in the event of their exercising this
right, undertook to pay him compensation. In this case the com-
pany has been wound up on almost precisely the grounds which
- are indicated in the passage cited from Mr. Justice Lindley’s
“book, ‘and the order for winding up has been affirmed by this
“tribunal. '

: Their_LQrdships, after giving their best attention to the whole of
this agreement, have come to the conculsion that by no fair and
reasonable intendment can it be inferred that the partners relin-
quished their right of dissolving or applying to have the company .
‘dissolyed under the circnmstances mentioned, or that they agreed,
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'if they did exercise this right, to pay, Cowasjee compensation.
For this reason they are of opinion that the case of Cowasjee fails,

 Many cases have been called to their ~Lord§hips’ abten%ion, de-

cided upon the terms of particular contracts, and more or less

bearing upon the present ; but inasmuch ‘as the decision of this
case rests upon the words of thls contract, Whlch isof .a very
peculiar character, their Lordshlps do not: thmk it necessary or
advantageous to pass those cases in review. They think it enough
to say that the conclusion they: h‘we come to, thatino such term
as has been contended for is to: be" 1mported intothis contract,

appears to them in conformity with the curr ent of de01s1ons which
have been quoted, and more espemally Wlth the last’ case of
Lhodes v. Forwood decided by the House ‘of Lords®.

For these reasons their Lo1dsh1ps will bumbly advise Her

Majesty that the judgment of the High Court iof Bombay be

affirmed, and that this appeal be dismissed mth costs.

Agents for the Appellant :—Messrs. Ramsden and Austm
Agents for the Respondents :— Messrs. Chauntrell, Polloclc and Mason.

[ APPELLATE CRIMINAL JURISDICTION. ]
REG. ». BUDHU NANKU anD OTHERS.'

Bvidence= Accomplice— Approver’s testimony—Corroboration—Confession of
- coprisoner.

A conviction based on the ’sestmaony of approvels, uncorrobora.ted as to the
identity of the accused person, cannot -be sustamed, and confessions of co-
prisoners, 1mphcat1hg him, cannot be accepted as sufficient corroboration of such
testimony. ~

Tus accused pelsons were all convicted * by W. M. P. Coghlan,
Session Judge of Tanna, of the offence of dacoity and sentenced to
transportation for life.

The convictions of the appellants; Yesu Dewlata, Rama Ambu,

Pandu Ganu, Gangérim Sitardm, Sadu Rémji, Bapu Gopala, and
Govind Ganu, were based on the tesmmony of two approvers who
were not corroborated -as to. the 1dent1ty of these ‘appellants except
by the confessions of other persons tried W1bh them.

The appeal was heard by VVESTROPP C. J.; and Na'Na'BHA'T

HaripaA's, d.
M L. R, dp. Ca. 256,

47

1876. .

5

COWASJEE

NANABHOY

’A
LALLBHOY

VuLLuBHoOY,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 

